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UPON hearing the counsel the Court made the following
ORDER

C.A. NOS.2261-2262/2012 AND CONTEMPT PETITION (CIVIL) NOS.
485-486/2011 IN C.A. NOS.2261-2262/2012

Heard the learned counsels for the parties.
Hearing concluded.
Judgment reserved.

C.A. NO.2498/2012

De-tagged.



List the matter tomorrow i.e. 15th October, 2015.

[VINOD LAKHINA] [ASHA SONI]
COURT MASTER COURT MASTER
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